
HP STATE POLLUTION CONTROL BOARD  
Him Parivesh, Phase-III, New Shimla (II.P.) 

No. PCB-OA No. 220/2020- 	 Dated:  9,_! -12 

To 

.,'‘Registrar General 
Hon'ble National Green Tribunal 
Faridkot House, Copernicus Marg, New Delhi-110001 

Subject: 	Compliance report in Execution Application No. 27/2021 in O.A. No. 
220/2020 titled as Ishlam Deen & Ors. Vs. State of Himachal Pradesh, 
before the Hon'ble NGT. 

Sir, 

Kindly refer to order dated 06.10.2021 passed Hon'ble National Green 

Tribunal in the aforementioned matter wherein following directions have been passed:- 

" ...2...In the Execution Application, it is stated that no action is being taken in 

pursuance of above order even though provisions of the Air (Prevention Control of Pollution) 
Act, 1981 and the Noise Pollution (Regulation and Control) Rules, 2000 are attracted. The 

State PCB is under obligation to enforce the said provisions to check noise and air pollution 

caused by the mobile tower, as alleged, in the vicinity of house of the applicant. The State 

PCB may, thus, either stop the operation of the generator or ensure mitigation measures so 
that generation of the noise and air are within the parameters. The State PCB may also 

examine whether requisite consent under the Air Act has been taken either for the individual 

tower or a composite consent. If so, conditions of such consent need .to be complied can also 

be invoked, including the siting of the tower as per laid down norms. An action taken report 
may be filed within one month by e-mail at judicial-ngt@gov.in  preferably in the form of 
searchable PDF/OCR Support PDF and not in the form of Image PDF. 

List for further consideration on 03.01.2022 ... ...." 

In this connection, it is submitted that as per information received from 

Regional Officer, HPSPCB, Dharamshala, in compliance to order dated 19.10.2020 passed by 

Hon'ble NGT in Original Application No. 220/2020 titled Ishlam Deen & ors v. State of 

Himachal Pradesh, the site was inspected by officials of the State Board on 05.11.2020, in 

presence of the complainant i.e. Sh. Ishlam Deen s/o Sh. Nikka Ram. The noise monitoring 

was conducted at complainant's house and results were found to be within limits. The 

inspection report dated 07.11.2020 received from Regional Officer, HPSPCB, Dharamshala is 

annexed as Annexure-A. 

It is further submitted that in compliance to order dated 06.10.2021 of Hon'ble 

NGT in the present matter, the site of 'mobile tower' was again inspected on 25.10.2021 by 

official of Regional Office, Dharamshala and report dated 27.10.2021 was submitted by 

Regional Officer, HPSPCB Dharamshala which is annexed as Annexure—B. 

That as per the above reports dated 07.11.2020 and 27.10.2021, the mobile 

tower in question is situated at a distance of 40 meters from the complainant's house and 
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being operated with electricity supplied from HPSEB (H.P. State Electricity Board) Ltd. A 

DG set of 10 kVA capacity is installed by the unit, in case of power failure, for uninterrupted 

power supply to mobile tower. The DG set is installed as backup measure and provided with 

canopy (acoustic enclosure) and exhaust muffler. 

It is submitted that the Department of Information & Technology, 

Government of H.P. initially issued a policy for setting up of mobile telecommunication 

towers in the year 2006 which was later revised in the year 2017 (copies annexed as 

Annexure-C collectively). As per the said policy, permission for installation of mobile 

towers is given by concerned local bodies i.e. Gram Panchayat or Municipal Corporation. In 

the.  present case, as per the report dated 27.10.2021 received from Regional Officer, HPSPCB 

Dharamshala, the mobile tower Unit has obtained NOC of the concerned Gram Panchayat. 

It is submitted that mobile towei-s do not come under consent mechanism of 

the State Board. As regard to issue of grant of consent to DG set, the CPCB classification of 

industrial sectors dated 07.03.2016 provides that "Stand-alone DG Sets having total capacity 

1 A/IVA or less and equipped with acoustic enclosures alongwith adequate stack height may be  

exempted from the purview of Consent management. Higher capacity DG sets have already 

been covered under Red / Orange categories..." . As.-the DG set in question is having 

capacity less than 1 MVA (1 mega-volt ampere) i.e. only ..10 kVA (kilo-volt ampere) and has 

been provided with acoustic enclosure and exhausted muffler, therefore it is submitted that it 

does not fall under the consent mechanism of the State Pollution Board. 

Reportedly, the Noise Monitoring and Ambient Air Monitoring were 

conducted on 25.10.2021 in presence of the parties concerned and the results have been found 

within the prescribed limits. Copy of spot inspection report dated 25.10.2021, countersigned 

by persons present is enclosed alongwith inspection report dated 27.10.2021. 

That the inspection report dated 07.11.2020 and 27.10.2021 (annexed as 

Annexure-A & B respectively) received from Regional Officer, HPSPCB Dharamshala, may 

kindly be placed on record please. 

(End: as above) 
	

Yours faithfully, 

Member Secretary, 
HPSPCB, Shimla. te, 
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Inspection Report: In the matter; Hon'ble National Green Tribunal : 

OA No.220/2020. 

Titled as IShlam Deen & Ors Ws State of HP. 

The site where mobile tower of Airtel company has been 

installed in VPO Gummer Tehsil Jawalamukhi District Kangra (HP) was inspected 
in presence of the complainant Sh. Ishlam Deen S/O Nikka Ram. This mobile 
tower is operated with electricity but in case of power failure, in order to make 
uninterrupted service, 10 KVA DG set having acoustic enclosure and exhaust 
muffler ( Sound proof) has been installed. 

The distance between the house of complainant and DG set as 
measured was found 40 mrts. The noise monitoring was carried out on date 5-
11-2020 and the results are as under: 

S.No. Location Noise 
monitoring 
results 
dB(A) 

Ambient Air 
Quality 
standards : 
Residential 
area 	dB (A) 

Remarks 

. At the house of Sh. 
Ishlam Deen ( DG 
set not in operation) 

42.7 dB(A) 55 Within limit 

At the house of Sh. 
Ishlam Deen ( DG 
set in operation 

50.5 dB(A) 55 Within limit 

As per CPCB revised classification of industrial sectors , " Stand 
Alone DG sets having total capacity 1MVA or less and equipped with acoustic 
enclosures alongwith adequate stack height may be exempted from the purview of 
consent mechanism. Higher capacity DG sets have already been covered under 
Red/ Orange categories." 

The noise monitoring results have been found within prescribed limits. 
This DG set is having capacity less than one MVA and has been provided with 
acoustic enclosure and exhaust muffler ( Sound proof) , therefore, it does not fall 
under consent mechanism of State Pollution Control Board. 
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H.P. STATE POLLUTION CONTROL BOARD 
"Him PariveshBhawan", Regional Office Dharamshala, 

Near GSSS, Dari, Tehsil Dharamshala, Distt.-Kangra (H.P.), 
11.4141111111111111r 	 Pin-176057, Phone- 01892-222628 

Website: http://hppcb.nic.in 	 pcbrojassurra)gmail.com   

No. HPSPCB/Complaint File/RO(D/sala)/2021- +5)9 	 Date: 

1(le Member Secretary, 
HP State Pollution Control Board, 
Him Parivesh Bhawan, Phase-Ill, 
New Shimla-09 H.P. 

Subject: - 	Compliance of order dated 06-10-2021 passed by the Ron ble NGT in Execution 

Application No. 27/2021 in OA No. 220/2020 titled Ishlam Deen & Ors. Ws State 

of HP & Ors. 

Kindly refer to your office letter no PCB/(DL-295)/ OA No. 220/2020/21-10254, 

dated: 19/12/2021 on the subject cited above. In this regard, it is informed that the inspections of the 

alleged site was conducted on date: 25/10/2021 and copy of the Inspection report is attached as 

Annexure- I. The spot inspection report is also attached as Annexure —II. The Noise monitoring and 

Ambient Air Monitoring was conducted in the presence ()fall the concerned and the results have been 

found within limits, copy attached as Annexure - I and Annexure-III. 

Further as per CPCB classification of industrial sectors, dated 07/03/2016 Stand 

alone DG sets having total capacity 1 MVA or less and equipped with acoustic enclosures along 

with adequate stack height may be exempted from purview of consent management. Higher 

capacity DC sets have already been covered under Red/Orange categories." Also as per office 

order vide No PCB/Consent Branch/ Review meeting NOCs/2020-25783-25805, dated: 24/02/2021 

issued by worthy Member Secretary, HPSPCB Shlinia that stand alone DG sets capacity < 1 MVA 

and Industries having Diesel Generator sets up tc 15 KVA falls in white category and does not fall 

under consent mechanism of the State Board. 

This mobile tower is a, .A distance (.,f 40 meter from the complainant's house i.e. Sh. 

Ishlam Deen s/o Nikka Ram and k operated with electricit.,,, from HPSEB Ltd. In case of power 

failure, in order to make uninterruptea power supply to tower (10 kVA) DG set along with canopy 
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Dr. R. 	a 
Sr. Environmental Engineer 

HPSPCB Dharamshala 

and exhaust muffler has been installed as backup measure. This DG set is having capacity less than 1 

MVA and has been provided with acoustic enclosure and exhaust muffler, therefore, it does not fall 

under the consent mechanism of State Pollution control Board. The establishment, operations and 

other allied matters relating to the towers do not fall within ambit of Pollution control Board. 

Therefore, the mobile tower is operated with electricity and in case of power failure 

DG set is operated as stated above. The results of Noise and ambient air found within prescribed limit. 

The DG set being 10 kva (less than 1 MVA) does not fall within the purview of PCB. 

This is submitted for favor of your kind information and further necessary action, 

please. 

Yours faithfully, 

Ends: 	Annexure Ito III (  oti  Pages) 
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Inspection report in the matter regarding Hon'ble NGT OA no. 
220/2020 titled as Ishlam Deen & ors. V/s State of H.P. 

This is in reference to head office letter no. PC13/(DL-295)/0A No. 220/2020/21-10254, dated : 

19-10-2021 vide which it is directed to inspect site, conduct fresh Noise/Air Monitoring at site in 

compliance to order passed on date 06/10/2021 passed by Hon'ble NGT in Execution application 

no. 27/2021 in OA no 220/2020 tiled as Ishlam Deen & ors. v/s State of HP. In this regard, it is 

informed that the inspection of the concerned site where the tower is already established and 

operational i.e. VP0 Gummer, Tehsil — Jawalamukhi, District- Kangra H.P. Pin - 176031 was 

conducted by the undersigned in the presence of Complainant's wife (Smt Rashida Begum), 

Pradhan (Smt Shimla Devi) and Up-Pradhan (Sh Kasturi La!) of Gram Panchayat Gummer, 

Technician/operator(Sh. Ravinder Rana). The noise monitoring as well as Ambient Air 

Monitoring is conducted in the presence of the above mentioned members. 

Complainant Sh. Ishlam Deen was also approached telephonically at 1:45 pm on date: 25/10/2021 

to be present at site but he informed that "he was out of state i.e. in Punjab and also his wife has 

gone out of town . Only his father i.e. Nikkz-,. Ram is at home and will accompany you during 

inspection." However, his wife arrived at home nearly 4:15 pm. 

Further it is informed that the measured distance of the complainant house from the Airtel mobile 

tower is around 40 meters. The Diesel Generator (DG) provided with capacity 10 kva/08 KW 

(photograph enclosed) and is provided as backup for emergency cases when there is no electricity 

in order to maintain uninterrupted signal services. This DG set is enclosed with Canopy and 

exhaust muffler (photograph enclosed). It was also informed by Sh. Ravinder Rana, Technician 

that they have already obtained NOC from Gummer Panchayat vide resolution no. 4, dated 

24/11/2016. The same is also hand over by Pradhan of Gram Panchayat Gummer, copy of same is 

attached also. 

FreeText
6



The details of noise monitoring conducting during inspection is mentioned below: 

Sr. 
No. Location 

Whether 
DG set is 
Operation 
at 
(Yes/No) 

Noise 
Results 
(dB) 

Ambient 	Air 
Quality 	Standards 
in 	respect 	of 
Noise(dB) 	for 
Residential 	area 
(Day time) 

Remarks 

1.  At the Verandah of 
complainant's house 
i.e. Sh. Ishlam Deen 
house s/o Sh Nikka 
Ram VP0 Gummer, 
Teh Jawalamukhi , 
Distt Kangra HP 

NO 47.9 dB 55 
Within 
prescribed 
limit 

2.  
YES 53.4 dB 55 

Within 
prescribed 
limit 

The noise results found within limits. The ambient air monitoring samples is already handed over 

to Regional Laboratory on date: 26/10/2021, results of which are awaited. 

Further as per CPCB classification of industrial sectors, dated 07/03/20$&" Stand alone DG sets 

having total capacity 1 MVA or less and equipped with acoustic enclosures along with adequate 

stack height may be exempted from purview of consent management. Higher capacity DG sets 

have already been covered under Red/Orange categories." Also as per office order vide No 

PCB/Consent Branch/ Review meeting NOCs/2020-25783-25805, dated: 24/02/2021 issued by 

worthy Member Secretary, HPSPCB Shimla the stand alone DG sets capacity < 1 MVA and 

Industries having Diesel Generator sets up to 15 KVA falls in white category. 

The Inspection Report along with Photographs is submitted for favor of your kind information and 

further necessary directions, please. 

tt!k_e4  
Junior Environmental. Engineer 

HPSPCB, Dharamshala 
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Photographs of Inspected site i.e. VPO - Gummer Tehsil Jawalamukhi, 
Distt. Kangra, taken on date 25/10/2021 during inspection. 

 

 

DG set equipped with canopy and exhaust muffler provided as backup in case of electricity 
failure. 

 

Details of DG set capacity i.e. 10 kva/08 kw 
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Photographs showing complainant house, mobile tower, air monitoring device 
and noise meter. 
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iV V7kv NV - 

H.P. STATE POLLUTION CONTROL BOARD 
"Him PariveshBhawan", Regional Office Dharamshala 

\lketigw/ sear GSSS, Dan, Tehsil Dharamshala, Distt.-Kangra (H P), PIN 176057 
Phone No. 01892-222628 

Website: http://hppcb.nic.in 	 e-mail: pcbrojassur@gmail.com  

Comparative statement under Air (Prevention & Control of Pollution) Act, 1981 

Analysis Report No. A- 164 , dated : 27.10.2021 
Sampling location : At the Verandah of complainant's house i.e. Sh. Ishlam Deen house s/o 
Sh Nikka Ram, (by keeping DG set 10 kva of Mobile Tower operational) VPO Gummer, 
Tehsil Jawalamukhi Distt Kangra HP 

(Study Sample) 

Sr. 

No. 
Particulars Results Limits Remarks 

1 Respirable Suspended 	Particulate 

Matters, (RSPM) 

78 lAgiNm3  100 µg/Nm3  Within Limit 

2 NOX BDL 80 li,g/Nm3  - 
3 SO2 BDL 80 µg/Nm3  - 

Remarks:- 
The RSPM found within the prescribed limit. 

Sr. Environmental Engineer 
HPSPCB Dharamshala 
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Copy of No Objection Certificate issued by Gram Panchayat Gummer. 
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Copy of No Objection Certificate issued by Gram Panchayat Gummer 
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